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Heavy Packages
(Amendment) Bill

fore the House and I think the House

will accept it.
Mr, Chairman. The question is:

“That the Bill to amend the
Marking of Heavy Packages Act,
1951, be taken into consideration,”

The motion was adopted,

Excess Grants
(General)

The Eﬁacﬂﬂg Formula, as amend-

ed, was added to the Bill,

The Title was added to the Bill,
Shri Raj Bahadur: I beg to move:

“That the Bill, as amended, be
passed”.

Mr, Chairman; The question is:

Clause 2 “That the Bill, as amended, be
Mr, Chairman: The question is: passed.”
“That clause 2 stand part of the The motion was adopted,

Bill”.
The motion was adopted,

Clause 2 was added to the Bill,
Clause 1 —(Short title)

Shri Raj Bahadur: I beg to move:
Page 1, line 4,—
for *“1960” substitute “1961". (2),

13.12 hrs,

DEMANDS FOR EXCESS GRANTS
(GENERAL)*, 1958-59

Mr, Chairman; The House will
now proceed to the discussion and
voting on the Demands for Excess
Grants in respect of the Budget
(General) for 1958.59.

Mr. Chalrman: The question is: Demanp No. 1—MinisTRY oF CoM-
Page 1, line 4,— MERCE AND INDUSTRY
for “1960" substitute “1961”, (2).

The motion was adopted,

Mr, Chairman: Motion moved:

“That a sum of Rs, 2,23,716, be
granted to the President to make
good gn excess on the grant in
respect of ‘Ministry of Commerce
and Industry for the year ended
the 31st day of March, 1959"."

Mr, Chairman: The question is:

“That clause 1, as amended,
stand part of the Bill.”

The motion was adopted,
Demanp No. 31—Orrvm
, ded, dded to th .

Clause 1, as ameﬂﬂfu. was @ ¢ Mr. Chairman: Motion moved:
“That a sum of Rs, 1,988,432, be
granted to the President to make
good an excess on the grant in
respect of ‘Opium for the year
ended the 31st day of March,

for “Eleventh Year” substitute 1959"

“Twelfth Year”, (1), DEMAND No. 37—SUPERANNUATION
ALLOWANCES AND PENSIONS

Mr, Chairman: Motion moved:

“That a sum of Rs, 3,34,105 be
granted to the President to make
good in excess of the grant in
respect of ‘Superannuation Allow-

Enacting Formula
Shri Raj Bahadur: I beg to move:

Page 1, line 1,—

Mr. Chairman; The question is:
Page 1, line 1,—

for “Eleventh Year” substitute
“Twelfth Year”, (1),

The motion was adopted.

*Moved with the recommendation of the President.
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[Mr. Chairman.] T
ances and Pension for the year DemaND No, 99—DEPARTMENT OF ATO-
ended the 31st day of March, ! mic ENERGY
1959°.”

DEMAND No. 48—MEDICAL SERVICES
Mr. Chairman: Motion moved:

“That a sum of Rs, 79,170, be
granted to the President to make
good an excess on the grant in
respect of ‘Medical Services for
the year ended the 31st day of
March, 1959'.”

DemaNnDp No. 51—MINISTRY oF HoMmE
AFFAIRS
Mr. Chairman: Motion moved:

“That a sum of Rs. 2,66,056 be
granted to the President to make

good an excess on the grant in
respect of ‘Ministry of Home
Affairs for the year ended the
31st day of March, 1959'.”
DeEMAND No. 52—CABINET
Mr. Chairman: Motion moved:
“That a sum of Rs, 39,193, be

granted to the President to make
good an excess on the grant in
respect of ‘Cabinet for the year
ended the 31st day of March,
1959’

DEmanp No. 60—HIiMACHAL PRADESA
Mr. Chairman: Motion moved:

“That a sum of Rs. 14,70,042 be
granted to the President to make
good an excess on the grant in
respect of ‘Himachal Pradesh for
the year ended the 31st day of
March, 1959".”

DeEmAND No, 69—MINISTRY OF IRRIGA-
TION AND POWER

Mr, Chajrman: Motion moved:

“That a sum of Rs, 69,078 be
granteq to the President to make
good an excess on the grant in
respect of ‘Ministry of Irrigation
and Power’ for the year ended
the 31st day of March, 1959’

Mr. Chairman: Motion moved:

“That a sum of Rs. 16,413 be
granted to the President to make
good an excess on the grant in
respect of ‘Department of Atomic
Energy’ for the year ended the
31st day of March, 1959".”

DeEmAND No, 121—CaAPITAL OUTLAY OF
THE MINISTRY OF HEALTH

Mr. Chairman: Motion moved:

“That a sum of Rs, 7,82,071 be
granted to the President to make
good an excess on the grant in
respect of ‘Capital Outlay of the
Ministry of Health’ for the year
ended the 31st day of March,
1959’

DEmaND No, 132—CaPiTAL OUTLAY ON
CiviL AVIATION

Mr. Chairman: Motion moved:

“That a sum of Rs. 7,52,019 be
granted to the President to make
good an excess on the grant in
respect of ‘Capital Outlay on
Civi] Aviation for the year ended
the 31st day of March, 1959

Shri T. B. Vittal Rao (Khammam):
Mr., Chairman, Sir, I want to make
a few observations on the demands
for excess grants. Firstly I would
like to have an explanation from the
hon, Minister. Certain items by
way of excess grants are being
brought forward through the recom-
mendations made by the Public Ac-
counts Committee made in their 32nd
report, The report was presented to
this House in December, 1960. What
are the reasons for the delay of
four months in presenting these de-
mands for excess grants? I am afraid
the Finance Minjstry is not working
vigorously, The Ministry seems to
work in a leisurely way. For in-
stance, the other day, when there
was a notification made sometime in
February last was being laid on the
Table of the House,—it was being
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laid on the Table of the House some-
time in April—I brought that aspect
to the notice of the Speaker and
asked as to how it was that there
had been a delay of two months 1p
laying the copy of the notification on
the Table of the House. The Speaker
was pleased to say that the Finance
Minister should make a statement
about the delay in laying it on the
Table of the House. On several occa-
sions, he had ruled that as soon as a
notification was issued, a copy of it
should be laid on the Table of the
House. In spite of the Speaker’s
directions or instructions, the Finance
Minister has not so far come out
with a statement, explaining the
reasons for the delay.

The Deputy Minister of Finance
(Shri B, R. Bhagat): It has been sent
to the Secretariat. I think it will
come to the hon, Member also,

Shri T. B, Vittal Rao: I would
like to have a categorical assurance
to the effect that these things wiil
not be  repeated. The Publ'c
Accounts Committee made a report
which was presented to the House in
December 1960. The hon, Minister
should have come forward with the
demands in February itself.

Then, I would like to draw the
attention of the House to one aspect
in regard to civil aviation. I am very
g.ad that the Deputy Minister con-
cerned is in the House so that he
may help the Deputy M nister of
Finance in giving an answer. The
Public Accounts Committee, in their
32nd report which was presented to
the House in December last, have
questioned about certain expendi-
ture connected with the Civil Avia-
tion Department—Demand No. 132.
The Committee asked as to why
there was an expend ture to the tune
of Rs. 7 lakhs and over as excess
grant. The reason that was given
by the Minister in charge of Civil
Aviation was that certain works un-
dertaken by the CPWD were accele-
rated. Were they not aware that the
expenditure had to be incurrcd
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because the work had to be acce-
lerated? They could have easily
come to the House and asked for a
supplementary grant. Here is a
sum of Rs, 7 lakhs odd which was
spent in excess of what had been
granted originally. What have they
got to say for this? What the Public
Accounts Comm.ttee had to say is
very relevant in this connection. I
hope that the Finance Ministry and
the Minister of Transport and Com-
mun.cations will draw a lesson out of
the observations made by the Public
Accounts Committee. Let me quote
from page 9 of their report where
they say as follows:—

“The Committee are not con-
vinced by this explanation, When
the progress of the work has ac-
celerated to achieve the target
set out, the Ministry should have
kept a closer watch over the pay-
ment for the works and provided
for reasonab.e funds to avoid ex-
cesses. This js again a case of
defective control over expendi-
ture.”

Although there is a statutory provi-
sion in the Constitution, namely, arti-
cle 115, under wh.ch excess demands
for grants can be passed, these are
meant only for very, very emergent
cases and in very rare cases., But
from year to year this has become the
practice in this House to see the
Ministries com ng forward with excess
grants and making demands for these
excess grants. The present item re-
lates to the grant of Rs, 7 lakhs. How
can I grant this sum of Rs. 7 lakhs?
There is nothing g.ven in the note:
what are the works, where are the
works, to which works these sums
appertain, etc. All these detailg are
not given. Simply Rs. 7 lakhs is men.
tioned. Is this the fashion in which
this House is to be asked to vote for
a sum of Rs. 7 lakhs? I think the
House deserves a better treatment
from the Treasury Benches than what
they are doing now.

_ Secondly, I come to the item regard.
ing pensions and superannuations—
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Demand No. 37. There, it is stated
that the settlement of pension cases
has been expedited. T am glad that
they have expedited the payment of
pensions. But stil] there are several
cases pending with the Min stry for a
settlement. I know some cases have
been pending for more than a year.
But what I would like to submit is
that the forms that have to be filled
and submitted by the dependents who
are ent.t.ed for family pension and
gratuity are very cumbersome. When
a widow, for instance, has to apply
for these benefits, she finds it very
difficult to fill in the various forms.
Some simple forms may be dev sed,
and some method may be evolved so
that these forms cou.d be simplified.

Then I find a very interesting thing
in these forms, in one of the foot-
notes. It is said that finger-prints
have to be given in those forms. In
the case of non-Indian who have been
employed in India and when they go
back, when they get a pension or the
widows get pension, there is no ques.
tion of finger-prints for them. I do
not know why such an exemption
should be made. Anway, this is a
discr mination. Bul [ would like to
know why these finger-prints are ne-
cessary at all. I am not a .awyer or
an advocate. But I think that the
calling for finger-prints on the forms
is a little out-of-date. The need for
finger-prints .n these forms is a iittle
out-of-date in my opinion. I do not
know, but I would only request the
hon. Minister to examine the sug-
gestion of mne; if it is possible, 1
would like thernh to do away with the
finger-prints in the application for
pension or gratuity.

Then it is stated that certain de-
mands are due to the fact that the
rai;way freights have come into the
picture. When the demands for excess
grants for the railways come in, I
would speak on it a little more ex-
haust vely, and I do not want to say
anything on that now.

Then, in Demand No. 32, I find that
one Minister has drawn his salary for
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the month of March in the gsame
month. (Interruptions). I am sorry;
it is demand No. 52. I am really
confused when a responsible Minister
draws his salary for the month of
March in March itself, This is not
done anywhere. 1 do not know why
the Minister had gone out of pocket
by Rs. 1,750. This is not permitted
by the rules for gazetted or non-
gazetted officers. They are not allow-
ed to draw the sa.ary for a month .n
that month itself. If at all, they are
paid advance of salary which will be
recovered in insta ments. This is
very strange that a M nister seems to
violate the rules. I do not know what
is provided for under the rules for
salaries for Ministers and whether
there is a rule for drawing pay for a
month in that month itself. This is
rather curious.

Shri Bra] Raj Singh (Firozebad):
Do you want that he shou.d be dis-
missed?

Shri T. B, Vittal Rao: It is said here
“this amount could not be included
through oversight”. Is this the way
in which accounts are maintained? Is
this the way in which audit exercises
its check? This does not do any credit
to the functioning of the Finance
Ministry.

Then, there is an item “tour expen-
ses Rs. 29,214."” This is also due to
debit raised by railways. 1 would
dea] with ths also when railway
demands are taken up.

One more important item is about
demand No. 60—Himachal Pradesh.
Here is an excess grant of Rs. 14,70,000
asked for. A sum of Rs. 14.28 lakhs
has been asked for payment of freight
and hire charges to private transport
owners. In Himachal Pradesh, as far
as I know, both passenger and freight
—the whole transport system—Is
nationalised. How is it that pr vate
tran:port authorities have been al ow-
ed to ply their services in that par-
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ticular place, because the whole thing
is nationalised? There seems to be
something wrong w.th the working
of the transport department in Hima-
cha; Pradesh. It is a funny depart-
ment where a technical man is not
the head of the transport depart-
ment; there is a non-technical man
who .s the head. When an amount of
Rs. 14 28 lakhs has been asked for,
1 should have liked a little more ex-
planation. That is why I asked the
Minister whether he was going to
make a statement while mov ng this
demand for the acceptance of the
House, because from thig note, we are
not able to make out anything and
we have to go through a.l the PAC
reports in this short period. 1 would
like to have an explanation regard.ng
this.

These are the few observations 1
have to make on these demands for
excess grants,

Shri D. C, Sharma (Gurdaspur):
Sir, I think most of the observations
made by the hon. Member over there
are out of all proport on to the excess
demands for grants which have been
put forward by the Finance Minis-
try. In most cases, the excess is only
to extent of 1 per cent. and in a few
cases it is to the extent of 2 per cent.
I think in a budgeting of this kind,
such small excesses should not be
made a subject of such elogquent ob-
servations as the hon. Member has

made.

But there is one thing. Atter going
through this book, I have come to one
conclusion that no adequate justifica-
tion hag been g ven for putting for.
ward these demands. For instance,
here is demand No. 132, 1t is said
here that:

“The expenditure during the
last few months of the year, how-
ever, exceeded anticipation mainly
on account of (a) accelerated pro-
gress of works, (b) execut'on of
emergent works, (c) increase in
the scope of projects and (d)
unanticipated adjustment of the
cost of materials”
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You will agree w.th me that these
generalisations can apply to any
Minustry in the Government of India.
The hon, Finance Minister should
have told us for in.tance, what 1s thc
accelerated progress of works which
he is referring to. Something con-
crete and specific shou.d have been
stated, but that has not been done.
Then “execut on of emergent works”
What are those emergent works?
How are we to know what they are?
Then, “increase 1n the scope of pro-
jects”. What are those projects? We
are being asked to vote for this excess
grant to the tune of Rs. 7 lakhg with-
out being told what we are doing.
This .s l.ke asking us to vote for these
demands in a manner which 1 can
describe as “blindly”. I think more
details shou d have been given than
what have been provided by the
Ministry.

I come to demand No. 60. Hima-
chal Pradesh is one of the Union
territories. Our Ministry of Finance
is responsible for whatever is hap-
pending there, We foot the bill there
and we have to finance the execut..n
of the projects there. But I canuol
understand what kind of budgeting it
is that the actual expenditure is only
apout Rs, 4 crores and the excess Is
aoout Rs. 14 lakhs, Rs, 14 lakhs in
terms; of the financng of the Gov
ernment of India is nothing; it is true
because the Government of India deals
with crores, But the tax-payer has
to think .n terms of every naya paisn
every rupee, hundreds of rupees and
thousands of rupees, Here he has
been asked to vote for an excess
grant of Rs, 14,70,042.

An Hon Member: No naya paisa?

Bhri D. C. Sharma: What is that
grant meant for? It says:

“Payment at the close of the
year for the cost of fodder and
concentrates Tequired for animals
‘n ‘he first two months of the
fo lowing year.”
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We are asked to dole out this money
of Rs. 14 lakhs for fodder and con-
centrates required for animals and
adjustment of unanticipated debits
relating to the cost of sheep-shearing
machines. 1 do not know what kind
of machnes they are which require
so much money. Then, we are told
that this money will be required,
among other things, for purchase of
buils, What kind of bulls are they?
Then, it is said here:

“Construction of Sheep Breed-
ing Farm at Chamba”.

Al] these things are there. I think
they are very desirable things, and
they should be provided for. But 1
do not understand why so much
money should be asked for. 1Tt is said
here:

“The receipts realised on
account of hired private vehicles
are credited to the receipt head
and payments made to the
owners of the vehicies on account.
of hire charges are treated as
working expenses.”

Here is the transport business, and in
that transport business also we are
being asked to shell out such a large
sum of money. What I say is, in a
Grant of this kind we should be
given more details, and it should be
justified why Rs. 14 lakhs are requir-
ed by way of Excess Grants,

Then I come to Demand No. /8.
This is very important. The excess
was due to adjustment of arrear de-
bits towards the close of the vear and
restoration in the later part of the
year of a portion of the privy purse
of a Ruler which was withheld tem-
porarily in the earlier part of the
year. Mr. Chairman, we would have
been very much interested in know-
ing who this great Ruler was whose
privy purse was withheid temporarily.

Ch. Ranbir Singh (Rohtak): And
why it was withheld,

Shri D, C. Sharma: In the first
place, we should have been told
why it was withheld and, in the secend
place, we should have been told why
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it has been restored. This is sonmie-
thing abnormal, and we should have
been given all reasons for that, That
has not been done. We are only toid
about some mythical prince....

Shri A. M, Tariq (Jammu and
Kashmir): We do not know whether
he is alive or not.

Shri D. C, Sharma: We are only
told about a mythical privy purse.
We are only told about the actual
grant of the privy purse after
six months. Why it has been done,
we do not know. 1 agree with Shri
Vittal Rao in one thing. He was
talk ng about the pensions. I am sorry
the Home Minister is not here.

An Hon. Member: The Deputy
Minister is here.

Shri D, C. Sharma: Only the De-
puty Minister in charge of Scheduled
Castes and Scheduled Tribes is here.

Dr, Ram Subhag Singh (Sasaram):
There are many Tribals in Himachal
Pradesh.

Shri D. C. Sharma: I am sorry the
hon. Home Minister is not here. Even
the Minister 1n the Ministry of Home
Affairs is not here, Why I want them
to be here is this. I have been put-
ting so many questions, all of us
have been putting so many questions
about pensions. Have the pens.ons
been finalised? No. I think 50 many
years have passed and some of these
pensioners are being given only ex
gratia payments or ad hoc payments.

Shri Warior: Provisional payments.

Shri D, C. Sharma: Their pensions
have not been finalised. What is the
jungle of rules about which so much
time ig being taken to be cleared? I
cannot understand. About 14 years
have passed and still we have not
been able to finalise the rules for
these pensions. We have not been
given any justifiable reasons for this
also. I may tell you, Sir, that now
they have formed themselves into an
association,
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Ch, Ranbir Singh: Who has formed?

Shri D, C. Sharma: People form
associations, For instance, there may
be an association of cattie breeders
of which the hon. Member may be. ..

An Hon. Member: Cattle lifters.

Shri D, C. Sharma; I am talking
about the association of pensioners.
Why have they formed themselves
into an assoc.ation? It is because they
are not paid their pensions. It 18
up to the Home Ministry to tell us
why they are deiaying the finalisa-
tion of these rules, and why tney
are not coming forward to make the
payment of pens.ons which are due
(o these people.

I hope, Sir, that in future it would
be seen that whenever such Demands
for Excess Grants are brought before
the House we are told something spe-
cific about all these things. Un.ess
that is done, I think these Grants do
not acquire any kind of reality. That
is why I request the hon, Minister
to do it.

Shri Chintamoni Panigrahi (Puri):
Mr. Chairman, Sir, I only wanl to
refer to Demand No. 58 relating to
privy purse and al.owances to Ind.an
rulers. Though it is a charged item
and we are not going to vote on it, 1
think we can discuss it in this House.
It has been stated that an appropria-
tion of more than Rs. 5,42,18,000 was
first made and then the actual expen-
diture went up to Rs, 5,43,48,778. The
hon. Member, Shri Sharma has alsv
referred to this matter. Recently,
Sir, one of the hon, Members belong-
ing to Ganatantra Parishad—a promi-
nent Member—Shri Mahanty who
has now left Ganatantra Parishad,
met the Prime M nister and it appear-
ed in the newspapers that the Prime
Minister is reported to have told him
that the Government has really be-
come too much generous to these ex-
rulers so far as payment of privy
and allowances to the ex.ru.erg and
their relations is concerned.
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Sir, T would like to know what is
the actual position. We find that the
Government sometimes take a deci-
sion to withhold the payment of
privy purse to a particular ruler
because the Government is not salis-
fleq with the behaviour of that ruler.
Recently there was a case. So far as
Bastar is concerned, the Maharaja of
Bastar always used to support the
Madhya Pradesh Government. So
long as he was supporting the Con-
gress Government there, there was no
remark against him and he was a
good boy. But the moment he went
against the Government, particu.arly
the Madhya Pradesh Government,
there were charges of all kinds against
him. It was said that he was a
man.ac and it was good that he was
deposed. There the ruler was de-
posed and immediately after another
man, his own younger brother, was
made the Maharaja. Was it very ne-
cessary can’t the government do with-
out Maharaja? Sir, either the Gov-
ernment is not very much serious on
this matter, or it th.nks that when-
ever it suits the convenience of we
Government it can utilise this provi.
sion and depose a ruler when 1t so
likes and install another ruler if it
so likes, Therefore, at least the
House must know—because the Gov-
ernment has been given this latitude—
whether the Prime Min.ster or tae
Government of this country is going
to utilise this latitude to the advan-
tage of the ruling party of this coun-
ry.

Sr, the people of India are paying
more than Rs. 6 crores every year on
this account. I am told that this 1s a
charged item under the Constitution.
But the people of Orissa are also
paying towards this privy purse,
and it is not being paid directly by
the Government of India. The State
Governmen's are paying because tne
Government of India stands guarantce
under the Constitution for the pay-
ment of privy purses. The State Gov-
ernments are actually paying these
amounts to the rulers, Therefore for
all t:mes to come the princ ple must
be finally settled, if the government
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are really serious about the conduct
of ex-rulers in this country, then, at
least stop it.

Shri B. R, Bhagat: Sir, can this be
raised on Excess Grants?

Shri Chintamoni Panigrahi: Why
not? 1 told in the beginning tha' we
were not going to vote on it. But we
can discuss it.

Shri B. R, Bhagat: The House has
granted that amount. The appropria-
tion was accepted by the House. Only
because of some un-anticipated ad-
justments if there ig some excess, I
do not think it is proper to discuss it.

Shri Warlor: There is something
sa d about withholding and again res-
toring it.

Shri Chintamoni Panigrahi: You
withheld it from a ruer. What for?
Did you tell the House about it? We
do not know why you withheld it
Now you are coming with your
Demand for Excess Grant. What for?
Is it because it suited your whim
that you withheld it then and now
you are restoring it because it su:ts
you again? Therefore, we are per-
fectly right in questioning jou. 1
hope the hon. Deputy M nister wiil
give us a satlsfactory answer.

The Prime Minister feelg concerned
about this matter. It was reported in
the papers, as I said, that the Prime
Min ster is very serious about tais
and he is thinking whether some
steps should be taken for having taxes
on the privy purses and allowances
of the rulers. We do not know whe-
ther he is going to take some drastic
measures against the conduct of ex
rulers :n this country, If the Gov-
ernment is rea ly serious, then we
must at least know what it is up to
and how it js going to act. If not, we
will have to come to the conclusion
that Government has two voices and
two d flerent standards, so far as the
rulers are concerned. It has got 1w
own favouri‘e rulers on whom it
bestowsg al the privileges, But if
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the rulers go against the Government.
It deposes them and takes action
against them. I say this is wrong in
principle. It must be finally settled
for al; times to come here and now.
The people of India are not going te
pay indefinitely these privy purses to
the ex-rulers who are not behaving in
a way which is really appropriate and
befitting them, so far as the changing
condi'ions in India at the present time
are concerned.
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2 s foar ar §, &6 & of g
& w1 fegedt & a7 @ & g FOW
& ol # @y Prep ad) fe? w7 §
] 77 g § fF X3 9 T 4w
FI7R/ A FTH FI @I & AT MG
FU7 FT ATT AT XA ST § AR
UTEQT, AeT WIW wife § wwr 7 Aar
FT AT A T & TafF 97 0%
¥ fETa oty wigs ¥ wiysw qar
F GFY & a@ T F Oramar &1 &
AIFT g Tfgd faad sww w77
FETEA WY ITH! ATAT § ¢ 7 AT G |
v wfsfom fraat 1 s&7 &
TR &9 faay §  wafs 93w agR
IAFT FIG IA7 AGA FIA | TG A
fY e 37 ) wraedwar g |

MR ¥ N Afrgw & § g, 7@
AT FT FIH AFAA AT § WR DA
A AT § 1 3T TF TF F @A
faeg 7l o § 1 & sz @ §
fr difrs 777 afw e §, gafed
T e At Ay e A afEg,
arfs AT {7 I W@r g, IART TEE
A1 TF TFF TTAIT Y JTAEAY 7§ 0

3 9 gary faq § fr ifeaw 9
frraft g7 wsdr ag it Tfey
R fagsam s s ai A &7 ey
ar wifgy, s § fF a3t 97 9T
faarT s

Shri Warior: I want to make some
observations on Demand No. 38. The
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hon. Deputy Minister was fighting shy
and pointed out that this is a charged
item. We know that under article
113 of the Constitution there cannot
be any voting on this item as it is
a charged one. But he should not
fight shy of facing this issue. I know
this is a very ticklish and sensitive
point.

Shri T. B, Vittal Rao: The ruling
party is very touchy about it.

Shri Warior: There have been some
developments recently which we want
to bring to the notice of the House.
Politica] parties are wooing the
ex-rulers and now some of the ex-
rulers are ready to shed their privi-
leges. But, even then, certain
quarters are not willing to take it
that way. We do not know how or
why, but there is open wooing of
these princes to come into the politi-
cal fleld.

Why was privy purse given to these
rulers? There was a principle under-
lying that. The rulers were keeping
aloof from the ordinary people, the
common masses. They were consider-
ed as privileged people belonging to
the aristocracy, unapproachable by
others. They were in the upper
strata of society, as distinc! from the
lower strata of the common people,
unapproachable by the common
masses So, they had to maintain
some dignity, some status and some
paraphernalia, which will cost them
some money. The privy purse was
given to them to meet that expendi-
ture. As they are not ordi-
nary people. the rights which

are enjoyed by the common
people should not be extended
to them. If they want the privy

purses, they must keep themselves
aloof. They cannot, on one side, ask
for the continuance of the privy
purse and, on the other, ask for the
rights and facilities which are enjoy-
ed bv the common people, as the two
cannot be reconciled Either they
must become ordinary common
citizens of this country, leaving all
the privileges, and fight the battles
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of life in political, socia] and economic
flelds or they must remain where
they are, satisfled with what they are
getting as privy purses. In that case,
we will not have any trouble from
them.

The question of Bastar was raised.
There are people in certain quarters
In our political life who are wooing
the princes and the princelings to
come into their fold.

Shri T, B, Vittal Rao: Swantantra
party.

Shri Warlor: Yes. Swatantra party
1 did not mention Congress, because
they are also a privileged party now.
So, naturally, privileged party can
approach privileged people. But now
even new parties are approaching
these privileged people. Then, what
will be the position? The result will
be that the free vote of the ordinary
citizen will be jeopardised and will
be in peril. If the privileged people
are goling to become unprivileged
people and some princelings become
privileged by means of privy purse
or some other means, our democracy
wil] be in jeopardy, the rights and
interests of the ordinary common
people will be harmed and, in course
of time, there will be plutocracy and
not democracy. Hence, this is g fit
occasion when such demands must be
discussed to make the party in power
adopt a firm policy by taking certain
steps. Of course, we cannot vote this
down; we can only appeal to their
good sense, their democratic sense in
the name of our constituencies and in
the name of the future of our country.
We can only appeal to them that since
we had so many experiences, bitter
experiences, with these princes and
princelings, it is time we thought, or
applied our mind to the question,
whether the privy purses should be
continued and they should be kept
aloof from the common people or their
privy purses should be discontinued
and the ex-rulers should become
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people fighting the battles of life just
like any other citizen of this land.

7 W Twite firg : @Ry W,
ZATY TZA § HTAAIT FEAT 7 TG SATRT
YT AP FT AT FE § W agA
g g7 FT EFr-faeaelt FY § | F AT
=vgar § fF Q¥g o € A 9w 09
wiza ¥ ¥ fgd (4 qizw & & wR
T EFH X FY wEq oA @
g AR Fg W mag ¥ FE A
T WE v g mmR S
P o sy € fir @R et oY @man T
Vot §, <9 F 13 ¥ w9 ) frad 7
& g & AR zEET www 7 g fE
AR & TS ®IGT AT H @9 HI7
g wa Fd 2 § AR vEfafrde
HIX FIH F1 TAO07 F o0 &§F F@T 8
TR g 1 FAT 97 F ¢F 7T ¥4
FY frelt 7Y Y aFd § ) aSr A g
TE-7E YoM W FW & 7 gr Ay
A § T AT G E, AR QO FE
¥ fou g9 57 FT QATA QAT & |

W AT vt 7 frar frar §
frafadtod 5 T 13 & arag @&w
TR F1 &Y AT oY | IR SEE A AT
grarfFag s oar Amraar E, 7 fey
ferdt Rfwmz & Y o § WK
Y Fog A AT A YT 0 § a1 wHT
ot & vefafmima & af zawr
T A1 UST FZIETAT ) FAT
aret & mifaw F37 & fog Qar frar
& Y I ard wK gaEr d-feoqof
a9 ¥ A7 TFAT A | REHT ITHY 977
78 & % et a1 Y et o e
T 9T, &g TN AFT AT AT | F A g
ff 9% %X ¥ @& v faewd
wATHT FY A 1 R AT 1 A
yrgdHronfamm afa J@aR 5@
qXF SATH A7 A g ot Eray-feoqoft
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g€ & Wk g€ &, 7w T A -
feoaoit 7 g€ Y | RfFa o=t aw frdy
o T AF § W AAH A1 IAE
fed sty &7 aveqw €, A Wik wer I
g fe Far aoig O fiv A= et od
feir m@ & | g famr a¢ 7 fedvd @
FreTA A fgear 7 & | § R
# foeqr & 999 § | T9 W O I
faars a7 @1 @1 faa g @ f&
e ¥ § fegemr & a1 7 &, gEa
IAFY AT Y AT T &Y | I q9T gHA
Fegfaee aidf #1 <t faar §, a1 ot
IAFT TOFT &, IHY FqF AEY a7 |
7g Fegfaee At a1 al § e emat
Fr R # foam wEal Y F dfees
gfedez &1 [ A §, T W ¥
dfra FT W E 19 AWH AT A0S
1 FIF A1 far W wgrewT WA A
F I §C aF F FLA (a1 | ITHT
Ferrar fF aTE A @ AR, A A
T TG &

7 I g 5 i 7 e e
% Tgqg Foar @ g | 7 ey faday
TS § Y &9 afer amow ¥ &Y 7% §
AT o AW F qEEy gf R, @
g} e g F 1< 3 9T aga
duaT gar & 2 Fgfaee o e &
g9 ¥ [ATHA AT FETEI ATE & | FOA
AT I9 A T ¥F TS § @< gwr
ZXTT | T o |TY @ AT gar qo fE
FOY F AR T AR WIWAE I
w@r g 1 fam v s faer o@ A
faam & w9 foar w1 § S 9
R B o, ghuae g W F g@ W
¥ g ®U 9% 9 | I 9
TR 7 qraet fear av fydfr oF &7 &7
R ag % "t w1 w1 g § e
AT FF JHQ A AHL A7 | qOF
TIEHT FT FT7 grar § fs @ o o
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¥ ag fr I g faar mar §, sEN
frma s s #7E T aw ot w0
ST § oY IuH Y 5O AR wY T 49
STE A F9Y AR & frard & ife
# | I AW F aufer &, w9 & wo
A T 59 3T & TARS & g9 A
faar % T3 37 T OF FGT AT T
¥ g AT FY 7E FY | I T FW
for g & AR 9T AT pETEd F AR A
g fudt o fag 77 & | WX FE W
avey & R g qefoe feg mm & f 9
FATA H T @ g1 a7 F TATHGAT A § |
T g A1 F1 WX gE@HT qifad 5@
FY Frfzar @1 Iy & o g fad
e &1 T AT Av @g gwied Qe
Tt a1 fF Jad wwex wrg fagraa fad
gé AN o fwdt fom #y ey af &
Ty FATET AT IS faaTs FET 4v Ay
EF1-feoqely ®7 § awm gEwar ar WK
T8 EFT-feoqoft a5q & ganfaw it |
afwa oAt #1% qaq g faar g |
Tq A gg erar-feoaeft G aww ¥
g =g g

mfr 7T qTagrr vy s o Fo
mat off ¥ Y ww T 1 § GO Ay
ZAET ¥ UF AT FEr | qg 59 419 B
e 1 fr guedl 3 @ @ o
faars a1 ag 48 atw @ & | T &
WY ®9AT SATET foar ™ R, IEF WY
ag foar & 5 og aUF & QA &
aarfas gdifadfes 7€t v, so& qaw
H gg &Y 91 WX IgHY T8 9o av fw
7g A q | Fued F T gl ¥
AT FLET Y §F 1@ FT 977 g1
a1, feama-frara & Tanfaw gawr w=rar
7% ar f& 37 AV A ¥ gaAT >
q3 & atX g /R AAT 9T | IR A0
gl & a o< 7 @9 58 fFar mur g
ZATX WTE T I &7 74 Twa §
FUFTT § I3 6T 1 qT0AT§ W
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[ R fag]
IAH AR & fqawT soav warEr
AU, [ Ar At AT L L L

st o o fagw T : 7T 795 fog
geetriedr fente wg} a1 o7 qndt ot ?

Wlo TordT fag : ag Wt @rg o
awft 4 | FfwT R I amw D
&7 g 7Z7 3Y fiv FoFet & amar sareet A
¢ & o foret & wra w5 Foras # 78
g @ & ITFY a1 Y GHA FHAT 97 |
7t gtz femre & ot qx ar awre
& oz a1 fHe ¢ ¥9 7T & dR 9%
@ v fear war §, @ @ gaaw
NI ITE I @A EF qaqs1 &
feama feame @ &1 | g7 &7 T
HRT T & 7= 7 917 {7 0F @@
FAT 70T 9 g7 AT FF §, IaA!
TH Y o1 9 & AR §F ¥¥ A w97
Y A ORE T § 9E At ¥
feereft w33 1q a1 9EF T A Ao
Ffawan feary sy, @ g8 B¢ samar
FIE A 0T G &Y qWAT & | F AV 7
gt g 6 oF o v A 9F A
IqTET @A 7 fHqT 91 | T T4T Y AH
& qg waArTa Ay ara gy | fET
TT QT §, TEF FT Q@ AR AW

Ay § 6 3o w27 F 7 T fwar & smawr

AT & wTAAT A, fF FTC (o FOX
F TG Qw0 FAT FTAT & F qHAT §
W a8 OF weR a1 § 1 foray ofr @
g2 7 MART §, ¢1F qafeas
wZ qHT g oAy a3 @ sy s
«F T M a1 #7719 A ¥ Jar @
FLAFITE 1 EAR O F4E 7 fawifar
@ #1 § fF agi aw feaqgdiz MRy
¥ TALY FT AT &, AT TF S99
Qi g7, I9F w=< qg TEr A
oft wfgy fe 3¢ oF aF gy @
T «F QY 1 ogh I WA & ®R
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a5 T OF ¥ v @9 @ wwar g
SATET T94T @9 Y §EAT §, WK AR
fearomar g - agar g MA@
e fedeaiic & w1 9T war ST
ad Qrar § a1 ot & v g, O ¥
weta 7Y 1T Wfed wqife & awwar
g f foraefy oredy #rg srddwe o gy,
It FedT Y W HY FIEET GFAAT [
&Y smaw A7 gad fog g sware Tl
w1 Tifgd |
The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Sir, Shri
Vittal Rao and Shri Sharma have
criticised the excess grant worth about

Rs. 7,52,00,000. I may just say a few
words about this criticism.

A Minister sometimes or usually
sails, according to the old saying,
between Scylla and Charybdis. 1
think he is  usefully criticised for
delays in the construction of different
aerodromes or projects. There are a
number of questions in this House
and in the other House as to why
there is such a dealy in the construc-
tion of such-and-such aerodromes or
such-and-such  place. When the
Ministry accelerates the construction
and unfortunately it happens that the
amount that has to be paid at the end
of the year is in excess of the voted
grant, there is criticism that the
Minister is not watchful and that he
does not see as to how much expendi-
ture is incurred from day to day so
that it does not exceed at the end of
March the amount that was voted for
that particular item.

The provision made during 1958-59
for construction works in connection
with aviation was Rs. 8,23,67,000. This
was the voted grant. The expendi-
ture incurred, as we found out later
on, was Rs. 3,31,19,019 which shows
an excess of Rs 752000 and odd.
Shri Sharma criticised us by saying
that the notes for the excess grant
do not show as to what the facts were,
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Usually, these notes that are circulat-
ed to hon. Members are not burdened
with details. That is why, 1 suppose,
all these details were omitted from
the notes that were circulated to hon.
Members.

14 hrs,

I am mentioning a few items in
which there was an excess over the
budgeted amount as these details have
not been given. For example, for the
runway at Dum Dum only a sum of
Rs. 15,000 had been provided, but the
actual expenditure that was incurred
there was Rs, 4,11,380. This expendi-
ture had to be incurred because we
had to accelerate construction of the
runway on account of the coming
Boeing services. Similarly, there was
an  cxcess  with  regard to  the
Lucknow runway; a second runway
had to be constructed there. The
other items relate to  Kumbigram,
Agartala, Ahmedabad, and the glider
dome at Poona. All these were items
which were undertaken and which
had to be completed and which had
to be accelerated for one reason or
the other. The ultimate ceffect of it
was that there was an excess expendi-
ture over the voted amount of
Rs. 7,552,000 I hope these explana-
tions are satisfactory and that the
grants will be voted. -

Shri T. B, Vittal Rao: Will they
satisfy the publie?

Shri B. R, Bhagat: The hon, Mem-
ber who initiated the debate took a
misconceived view of the functioning
of the Finance Ministry on one or
two very minor items and came to
the conclusion that the Ministry is
not functioning properly. I think as
a very serious student of public
affairs that he is, he himself would
see the fallacy of his logic and the
fact that the general conclusion that
he has drawn is no! substantiated bv
any facts. lecave aside one or two
m-'nor facts.

He referred to one earlier ilem un-
connected with this, namelyv about the

479(Ai) LS—8.
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notification in regard to the Industrial
Finance Corporation. I had promised
to the House to get the facts and lay
the same on the Table of the House.
I have collected the facts and sent a
statement to the Lok Sabha Secre-
tariat for being laid on the Table of
the House, as also a copy to be sent
to the hon. Member,

So far as the question of delay in
this case Is concerned, the hon. Mem-
ber said that the Public Accounts
Committee considered this matter in
its Thirty-second report and submit-
ted its recommendation in December
1960 and asked why it is that the
Finance Ministry is coming after so
many months before the House. He
did so without knowing the facts and
knowing what are the procedures in
this which the Finance Ministry has
to go through.

1 have made enquiries in this res-
pect.  The position is that in the very
first week of January we wrote to
the Department of Parliamentary
Affairs, which is in charge of con-
ducting the consultation with the
Business Advisory Committee, that
this matter should be taken up in
the next session of  Parliament for
regularisation.  In preparing this we
have to preparc the notes, foot-notes
and all these things, and we are try-
Ing to make it increasingly fuller and
fuller; we have to send them to
various Ministries for comments and
factual verification. With these things
we iry to come to the House as early
as possible. The Department of
Parliamentary Affairs, and certainly it
must be with the knowledge of the
Business Advisory Committee, had
fixed that it should be taken up al
the e¢nd of the session, 1t was fixed
for the 25th April. But becuuse the
House was occupied with so many
things, it could not be taken up on
the 25th April, and it haz been taken
up now. So it is a matter of arrange-
ment of the business of the Hnuse
and there is no question of any lapse
on the part of the Finance Ministry.
It could as well have been taken up
eariier if the House had had time or
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if the Business Advisory Commitiee
had so decided. To say on the basis
of facts ‘which are absolutcly wrong
that the Finance Ministry unneces-
sarily caused delay ang is not func-
twoning properly, is not correct. The
facts being what they are, I think the
hon, Member will grant that his con-
clusions are not correct.

Shri T. B. Vittal Rae: This issue
was never brought before the Business
Advisory Committee at any time,

Shri B, R. Bhagat: I do not know,
But it is a question of the procedure
concerhing Parliament. We were
ready and we notified. It i5s not as
if we were pnot ready and that we
wanted to delay it. Because, once the
matter goes to the Public Accounts
Committee, it scrutinises it. The hon.
Member said that it reprimanded or
passed strictures with respect to cer-
tain things. I shall explain  that
matter presently, The matter was
examined by the Public Accounts
Committec. So the Finance Ministry
or any other Ministry has no purpose
in keeping it out from the House. It
was only mere regularisation of the
procedure that hud to be done. And
it can be done only according to the
time or the convenience of the House
as fixed by the Business Advisory
Commiitee. My only point is that
there is no motive or effort on the
part of the Finance Ministry to delay
it. In the circumstances it is un-
charitable to charge the Ministry that
it is inefficient, incompetent, etc.
because of this delay. As a matter of
fact, it has no purpose or motive in
delaying it. That is my point.

The hon. Member said that these
excesses occurred and it shows a very
sad state of affairs. If I may, again,
inform the hon. Member of the facts
—he explained them, but I would like
to explain them further—out of a
total number of 141 grants and appro-
priations  pertaining to  1958-59,
excesses occurred in 15 cases only,
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R« 44:12 lakhs only as against the
final grants and  appropriations
amounting to Rs. 7286 crores for that
vear, What is the percentage? The
percentage is infinitesimally low: it is
0:006 per cent only. If you see the
corresponding percentage in 1957-58,
that is one year ~arlier, that was also
low. But the 1958-59 figure is several
times lower. While the 1957-58 per-
centage was 0:07 per cent, the 1958-59
figure was 0°006 per cent, that is, at
least one-tenths lower. Because of the
fact that some excesscs, very minor
ones were infinitesimally low in’cer-
tain aspects, to say that it represents
a very saq state of affairs is not
correct. I do not see how that con-
clusion can be drawn.

But I would say that excesses occur-
red. That is the point. And it has
been said again and again that in the
presenti system of our exchequer con-
trol, where there s no complete
separation of audit and accounts,
where the indenting and supplving
authorities are differcnt, payments are
being made; all payments arce not
made by cheque in which case when
the total ceiling is reached automati-
cally the payment could be stopped.
There is still  prevalence of inter-
departmaental adjustments after  the
vear is over. So long as this sysiem
prevails and unless we are able to
completely separate audit and
accounts unless we eliminate al] inter-
departmental adjustments and took
adjustments Jater and all payments
are made by cheque and the indenting
and supply authority are not differ-
ent we cannot prevent excesses. Then
alone we can say there will be no
excesses. Ang excess occurs because
the paying authority does not know
at a particular time that it has made
excess payment—because everybody is
terribly afraid and nobody wants to
make excess payments—but they do
not know it, and these things are re-
vealed only afterwards. As I said,
it is inherent in the system. Although
we are trying to streamline it, all of
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Ws. that is the Comptroller and
« Auditor-General, the Finance Ministry
and a’l other Ministries and Depart-
m:nt: concorned, are trying to elimi-
nite these things, we have been able
to eliminate them to the extent ot
making the c¢xcess so low, namely
0'006 per cent. The point is how low
it can be. But, it cannot be totally
eliminated. That is what I would
appeal to the House to understand;
in the system itself, it cannot be
totally eliminated, because if you
make the payment and the other
person controls the purse, then you
¢an make excess payment, because the
other man wil] not know that he is
making more payment than what he
is allowed to do. This is what is
called inter-departmenta] adjustment
or book adjustment. Unless there is
complete separation of audit from
accounts, it is not possible to eliml-
nate it. This separation was tried in
certain departments, but somehow or
the other, the Comptroller and Audi-
tor-General and others are of the view
that in the present stage, it cannot
b> done completely. So, with the
system that prevails, we, on our part,
are trying to eliminate it or minimise
it or limit it to the lowest possibic
percentage and we have dong it
Instead of credit being given to the
Finance Ministry, the charge is being
laid at our doors that we are ineffi-
cicnt, incompetent and so on. I think
this charge cannot be laid at our
doors.

Th2n, my hon. friend referred to
the cases of pension. It is irue that
all pension cases are human cases,
and hard cases. 1 myself have come
across certain cases in which the pen-
sions could not be paid for seversl
years Whatever may be the rveasons
for that, the human aspect is so
important that whatever difficulties
are there have to be eliminated.
because it is very hard that a pcrson
who has put in thirty years of service
or more should be in the wilderncse
and he should not get his pension for
several years. So, we went into the
Question and we had long coasulta-
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tions with the Comptrolicr and Auvai-
tor-General, and we have tried  to
streamline the rules, We want to
streamline them further; we have cx-
pedited it and we are trying to do
as much as possible. Actually, the
position is much better now, not that
there is no cases at all. Whatever it
may be, we are trying to expedite it.
But there are certain difficulties,
because there is the question of identi-
fication, the question of the claims to
be made by the pensioners, and their
settlement and so on; al] these ques-
tions require reference 1to back
records, and, therefore, it takes some
time.

The hon. Member said that there
should be¢ no finger-prints taken. We
are not very keen on that, namely
that the finger-print should be there,
but there must be some identification,
and the finger-print being the only
source, wo have it; if some other way
could be found out for complete
identification, we could have it, but
the point is that correct identification
should be there. We have the finger-
prints only because they constitute an
casy method of having some identi-
fication.

Then, my hon. friend referred to
certauin comments  of the Public
Accounts Committee. We have given
due respect and consideration to the
recommendalions of the august bodies
like the Public Accounts Committee
and the Estimates Committec.

Particularly, we considered very
carefully the charge of loose budget-
ing that the committec had referred
to in respect of certain items. Under
the existing procedure, the expendi-
ture is not incurred directly by the
identing department concerned but is
initially incurred by the supplying
ministry and reimbursements are
made either by the former to the latter
in cash or by book adjustments. And
in this system, sometimes, there is an
excess. Similarly, in para 6 of their
report, the committee mentioned about
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the excesses due to loose budgeting
and non-preparation of revised esti-
mates on firm data. To secure effec-
tive control over expenditure and
better standard of budgeting, the com-
mittee has stressed the need for
regular monthly review of expendi-
ture, timely reconciliation of the
departmenta] expenditure figures with
the accounts figures and up-to-date
maintienance of liability registers and
other ancillary records. Necessary
instructions in thig regarq have been
issued to the Ministries, and 1 hope
that the matters will be set right in
future.

Then, the committee has also said
something abhout the question ol
budgeting and financial control. This
was thoroughly cxamined in connec-
tion with the proposals made by the
Comptroller and Auditor-Genceral, in
the Appendix to the Civil Audit
Report, 1955. The Department of Ex-
penditure have isrued instructions in
regurd to the revised arrangement for
budgeting. It is hoped that the posi-
tion would show a further improve-
ment in future. The impact of these
instructions can only be known in the
accounts of the years subsequent to
the period referred to in the report.
So, every effort is being made to
ensure that such excesses are reduced
t0 the minimum, It may at the same
time be mentioned that so long as a
complete system of exchequer control
is not introduced, and a ban is not
imposed on book adjustments in
respect of inter-departmental trans-
fers ete. after the close of the year,
excesses over the granis approved by
Parliament cannot altogether be
avoided. I want to draw the pointed
attention of the hon. Member to this.
In the case of Departmenis where
separation of audit and accounting
functions has been brought about, such
excesses would not occur, as the Pay
and Accounts Officers are not autho-
rised to make payments unless these
are covered by budget provisions or
advances from the Contingency Fund.
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In para 2 of the report, the Public
Accounts Committee have once again
deprecated the tendency of delay on
the part of the Ministries in the sub-
mission of their notes on excesses to
them. In order that the report on
the examination of excesses may be
submitted to Parliament at the
earliest, the Committee have desired
that the notes should be sent to them
within the 'prescribed time-limit.
Instructions have been issued to all
Ministries to keep a careful watch on
the progress of action taken for the
preparation of the notes to be sub-
mitted to the Public Accounts Com-
mittee and to ensure that explana-
tions are submitted within the pres-
eribe period of eight wecks, These
instructions are again being brought
to the notice of the Ministries for
compliance, In future, I have no doubt
that it would be strictly followed.

With these words, I would com-
mend these Demands for the accept-
ance of the House.

Shri T, B. Vittal Rao: May I just
ask for onc clarification? In regard
to the finger-print, the hon, Minister
said

Shri B. R. Bhagat: There is one
more point that I have to deal with.

About the Ruler—although 1 still
feel that the question of privy, purses
and the political aspects of it need not
be raised on this occasion, because the
House had other occasions to discuss
them—I would like to mention that
Shri Chintamoni Panigrahi raised the
question whether Government  had
any right, or whether it was on the
whims of Government, to withhold
payments to the Ruler first and later
on give them to him. And he asked
‘What is this? This indicates that
there is some sort of whimsical action
on the part of Government.’. The
fact is that this relates to a minor
Ruler in Manipur for which territory
an Administrator was appointed by
Government. [ think the privy purse
allowed to the Ruler was about
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Rs. 2:54 lakhs or something like that.
Having an estimate of the expendi-
ture of the Ruler, the Administrator
drew at first only Rs, 1-80 lakhs or
thereabouts. So, it is not as if the
amount was withheld in the sense
that{ the amount was not allowed to
the Ruler. The Administrator thought
that this was the expenditure, but,
later on, he found that soms more
money was needed for the Ruler. So,
he drew more. But, by that time,
therc was no provision in the Budget,
nor could supplimentary grants be
taken, because it was quite late. So,
excess expenditure was incurred. So,
it was not because of any whims, but
because the Administrator drew a
lower amount having regard to the
estimate, that this discrepancy occur-
red.

Shri T. B. Vittal Rao: May I just
ask for one clarification? When a
widow of an employee claims pension,
she has to put the finger-prints of all
her five fingers. Instead of asking
for finger-prints, why can the photo
not be asked for? The photo of the
claimant can be asked for as an en-
closure. That would provide a
proper identification.

Shri B. R. Bhagat: That suggestion
will be considered. We shall see how
far it is practicable and all that,

Mr. Chairman: The question is:

“That the respective excess
sums not excceding the amounts
shown in the third column of the
Order Paper be granied to the
President 1o make good the
amounts spent during the year
ended the 31st day of March, 1959,
in respect of the following
Demands entered in the second
column thereof, namely Demands
Nos. 1, 31, 37, 48, 5152, 60, 69
99, 121 and 132.".

The motion was adopted.

for Excess Granis
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14:20 hrs.
APPROPRIATION (No. 3) BILL*

The Deputy Minister of Finance
(Shri B. R. Bhagat): On behalf of Shri
Morarji Desai, I beg to move for leave
to introduce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spent
on certain services during the finan-
cial year ended on the 31st day of
March 1959, in excess of the amounts
granted for those services and for

that year.
Mr. Chairman: The question is:

“That leave be granted to in-
troduce g Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March 1959, in excess
of the amount granted for those
services and for that year.”

The motion was adopted,
Shri B. R. Bhagat: I introducet the
Bill.

Shri B. R. Bhagat: On behalf
of Shri Morarji Desai, I beg to move:

“That the Bill to provide for
the authorisation of appropriation
of moncys out of the Consolidated
Fund of India to meet the
amount spent on certain services
during the financial vear ended
on the 31st day of March 1859,
in excess of the amounts granted
for those services and for that
yvear, be taken into considera-
tion".

Mr. Chairman: The question is:

That the Bill to provide for the
authorisation of appropriation of
monevs out of the Consolidated
Fund of India to meet the am-
ounts spent  on cerlain  services

2nd May, 19061,

*Published in the Gazette of India, Extraordinary Pt. II, Section 2, dated

tIntroduced with the recommenda tion of the President.





